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la-  1800] ubZ fnYyh] lkseokj] tqykbZ 18] 2016@vk"kk<+ 27] 1938        
No. 1800] NEW DELHI, MONDAY,  JULY 18,  2016/ASADHA  27, 1938  िवदेशिवदेशिवदेशिवदेश    मं�ालयमं�ालयमं�ालयमं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 13 जुलाई, 2016 काकाकाका....आआआआ....    2448(2448(2448(2448(अअअअ).).).).————संयु
 रा
 (िवशेषािधकार और उ�मुि
) अिधिनयम, 1947 (1947 का 46) क� धारा 3 �ारा �द� शि
य� का �योग करते �ए क� �ीय सरकार एत ारा घोषणा करती ह ै�क उ
 अिधिनयम क� अनुसूची के अनु#छेद I क� धारा 1, अनु#छेद II क� धारा 2, 3, 4, 5, 6, 7 तथा धारा 8, अनु#छेद III क� धारा 9 और अनु#छेद V क� धारा 18 के खंड (क), (ख), (ग), (घ) एवं (ड.) के �ावधान यथाव)यक प+रवत,न सिहत अंतरा,
ीय िव� िनगम तथा उसके �ितिनिधय� एवं अिधका+रय� पर लाग ूहोग�। [फा. सं. डी-II/451/12(21)/2009] संजय वमा,, संयु
 सिचव    

 

MINISTRY OF EXTERNAL AFFAIRS 

NOTIFICATION 

New Delhi, the 13th July, 2016 

S.O. 2448(E).—In exercise of the power conferred by section 3 of the United Nations (Privileges and 

Immunities) Act, 1947 (46 of 1947), the Central Government hereby declares that the provisions of section 1 of Article I, 

sections 2, 3, 4, 5, 6, 7 and section 8 of Article II, section 9 of Article III and clauses (a), (b), (c), (d) and (e) of section 

18 of Article V of the Schedule to the said Act shall apply, mutatis mutandis, to the International Finance Corporation and 

its representatives and officials. 

[F. No. D-II/451/12(21)/2009] 

SANJAY VERMA, Jt. Secy. 

 

 

3604 GI/2016 

Uploaded by Dte. of Printing at  Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.  


